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C.P. No.5/2016

Shri Ankit Kumar Singh, PCS for the petitioner. In the present matter, the’,
report of ROC is already available on record, who has raised objection on
maintainability of the present petition contending such that the present
petitioner Shri Sanjay Ghai is not competent enough to file the present
application because he was not a Director of the Company as per his record,
when the impugned Notification get published. The RoC further alleged that
Shri Sanjay Ghai is stated to be appointed as Director by Company’s’ -
Resolution dated 26.09.2016, that date Company itself was not in existence
nor any documents to this effect were filed before its office.

Keeping in view of such procedural irregularity and legal objection,:
that the petitioner is granted an opportunity to explain and to offer its.
comments on such objection by filing a supplementary affidavit.

That apart, the respondent ROC is further directed to furrish a cnpy"
of the impugned Gazette Notification to the court for perusal and to serve to

the PCS for present petition.
The matter be listed on 13™ December, 2017. _ g

-

H.F. Chaturvedl,

Date: 27/11/2017
Member(Judicial)

Typed by
Jyoti
(Stenographer)



